
f  Central Administrative Tribunal, Principal Bench

Original ApDl ication No. 1917 of—1999

Delhi , this the Sth day of March. 2000

Hon'ble Mr. S. R. Adige, Vice Chairman(A)
Hon'ble Mr.Kuldip Singh,Member (J)

Pr.'Snit^ Sofia Bi lquees W/o Shr i Shah id Khan
R.'O Flat No !,
rrjUV n ! cncMi.ss r'* . Sr in i ^■aspiJ^ i ,

rv i u. ' - ApplicantNew DcIh!

<Appeared in person)

Versus

1  I h. e D i r ̂ ■ c t o r G e n e r a 1 ,
Central Gone I'nment Health Ser^'ices
Dte. General of Central Go\-t. Health Serv ices,
V 1 rman Bfiawan, New De 1 Is i

2 Tin. D i r ee t or ,
Indian System of Medicines and Homeopath}-
Mini .stry of Health & Kami !}■ Welfare
Rmi Cross Annene Building,
■Ne« Delhi

3. (j n L c> n [- u b I i c S e r v ■ i c e C o mm i s s i o n,
Dholpur IIou.se . Sh.anjah.an Road,
New Delhi vthi^ough its Secretar}-)

-1 l.'n i on of Ind i a
Ministry of Healt}' & Fami I}' Welfare,
Gc'ernment of India,
N 1 rman Bliawan, New De 1 h i
through its Secretary - Respondents

( B^ .Adv'ocate - Shri P. M. Ah 1 awat , prox}- for Shr i
Madha\ Panikar)

O R n F R(QRAL)

Rv Hon'ble Mr . S . R. Ad i ge . Vice ChairmanCAJ.

I  Anpi i'"*ant si.^eks a d i rc'-t ion ti^ the

respondents to send h.er case to Union Public Ser\'!ce

Commission ( in short "UPSC" ) for regu larisat ion, as

h.as lieen done in th.e case of Hakim Syed Ahmed,

puu-suant to th.e orders of Delh. i High. Court dated

7-1 q,QQ ii, C. W. No. 4467./98.

In tills connect ton, appl ioant I'ho has argued



• 7-

th. case in perscn, has invited our attention to an

order passed br the Central Administrative
,  n 1 17 17 QQ in O'^-^058/98 -Tr ibutml. Pr inc ipal Bench dated 13 . li. -

rTT.vin, Wadud-I Ha^an VS. UQT and others). where in

based on the Delhi High Court order dated 27. 1.99 in

Hakini Syed Ahmed's case (supra K respondents were

directed to send his ACR dossiers to the UPSC for

consideration for purposes of regu1arisat ion, on the

ground that Hakim Wadudul Hasan could not be denied
direction simi lar to that accorded to Hakim Syed

Ahmed.

3  Nothing has been brought to our notice which

would- materially differentiate the applicant's case

from the cases of Hakim Syed Ahm.ed and Hakim Wadudul

Hasan. In the circumstances, this OA is disposed of

with a direction to the respondents to send the ACR

dossiers of the applicant to UPSC for consideration

for purposes of regularisation. These directions

should be implemented within two months from the date

of receipt of a copy of this order.

4  The O.A. stands disposed of accordingly.
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(Kuldip $ingh) (S.R.Adipy
Member(J) Vice Chairman(A)
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